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THE HIGH COURT OF ORISSA, CUTTACK 

NOTIFICATION 

The 5th  September, 2024  
 

 

             No.1446/R.─WHEREAS, the Central Government is yet to notify the 

enforcement of Section-3 of the Arbitration and Conciliation (Amendment) Act, 2019 

with regard  to omission of Section 11(10) of the Arbitration & Conciliation Act, 1996, 

as per sub-section (2) of Section- 1 of the said amendment Act. 
 

  NOW THEREFORE, in pursuance of kind minutes of Hon’ble the Arbitration 

Committee dated 22nd July, 2024, the Court have been pleased to withdraw  Court’s 

Notification No.1526, Dated the 8th December, 2023, published in the Odisha 

Gazette vide No.2853, Dated the 15th December, 2023 and restore Court’s  earlier 

Notification  No. 954, Dated the 8th October, 2014, published in the Odisha Gazette  

vide No.1535, dated the 10th October, 2014. 
 

 The above resolution of the Hon’ble Court shall come into force with 

immediate effect. 
 

By Order of the Court 

PRAVAT KUMAR RAJGURU 

REGISTRAR (JUDICIAL) 

 

 
 

 

 

Printed and Published by the Director, Printing, Stationery and Publication, Odisha, Cuttack-10 

OGP/SBP Ex.Gaz.890-183+50 


